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PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 
Governor and by Heads of Departments.

HOME, REVENUE AND FINANCE DEPARTMENT.

NOTIFICATION. 
The 27tli October 1937.

No. 3942—La.-91-R.—Whereas it appears to the Government that the laud specified in 
the schedule below and situated in the Ramagada village, Ghumsur taluk; Gan jam district, 
is needed for a public purpose, to wit, for widening the school compound at Ramagodo, 
notice to that effect is hereby given to all whom iG may concern in accordance with the 
provisions of section 4 (1) of the Land Acquisition Aot I of 1894 as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923 ; and the Governor hereby authorizes the 
Revenue Divisional Officer, Ghumsur, his staff and workmen to exercise the powers conferred 
by section 4 (2) of the Act. Under section 3 (c) of the same Act the Governor appoints the 
Be venue Divisional Officer, Ghumsur, to perform the functions of Collector under section 5-A 
of the Act.

Schedule.
.District— Gan jam 
Taluk— Ghumsur.
Village— No. 85 Ramogcdo.
Description of land, wet or dry, inam or poramboke with survey or paimash no. S. No. 

140/2 Part wet, Ac. 0.11, S. No. 142/1 Full wet, 0.13-Government wet.
Name 0f owner or oecupior-Subudhi Podhano (Pattadar and enjoyor for both 

the S. nos.).
Boundaries of the land required to be taken up—

For S. no. 140/2 Part.
North—S. No. 120—L.F. Road.
East—S. No. 140-2 Part.
South—S. No. 141.
West—S. No. 142-1.

Approximate extent to be taken up—
Whether waste or arable—Arable.

For S. no. 142/1 Part.
North—S. No. 119.
East—S. No. 140-2 Part. 
South—S No. 141 and 142/2. 
West— S. No. 119.

S No. 140-2 Part, Ac. 0T1, 142-lPart 0*lo.

By order of the Governor, 
P. T. MANSFIELD, 

Chief Secretary to Government.
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LAW AND COMMERCE DEPARTMENT.

NOTIFICATION.
The 27th October 1937.

>n/Kc. 5512 L. A.—The following rules, made by the Governor after consultation 
with the Speaker, under the proviso to sub-section (I) of section 84 of the 
Government of India .Act, 1935, are published for general information,

THE ORISSA LEGISLATIVE ASSEMBLY 

(GOVERNOR'S) RULES.*
1. These Rules may be called the Orissa Legislative 

Assembly (Governor’s) Rules and shall come into effect on 
the 1st November 1937.

2. In these 
requires—

41 the Act ” means the Government of India Act, 1935 ;
“ Assembly ” means the Legislative Assembly of the 

province of Orissa;
“ Finance Minister ” means “ the Minister to whom the 

business of finance has been allocated by the 
Governor under section 59 (3) of the Act ”;

“ Gazette ” means the Orissa Gazette; 
c‘ member ” means a member of the Assembly;
“Minister” means a Minister chosen by the Governor 

under section 51 (1) of the Act;
“ resolution” means a motion for the purpose of 

discussing a matter of general public interest;
“ Secretary” means the Secretary to the Assembly and 

includes any person for the time being perform­
ing the duties of the Secretary.

The words and expressions used in the Act and not 
aefined in these rules shall have the meanings assigned to 
them m the Act. ° °

/

Title and 
commence­
ment.

rules unless the contest otherwiseDefinitions.

3. The Governor acting in his discretion may—
{a) at the commencement of a session of the Assembly, 

allot a day or days for business relating to any 
matter which, in the opinion of the Governor, 
affects the discharge of his functions in so far 
as he is required by or under the Act 
his discretion

Governor’s 
power to 
give prece­
dence to 
special 
business.

to act in
or to exercise his individual 

judgment, and on such day or days such business 
shall have precedence ;

(5) at any time during a session, require that any 
business of the nature referred to in clause (#) 
shall be taken up on any day or days specified 
in such requisition, and on such day or days 
such business shall have precedence.

‘Made bv the Governor 
of India Act, 1935. under (he provieo to eub

section (J) of section 84 of the Government
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4. The Governor acting in his discretion may at any Questions, 
tinubefore a question is asked inform the Speaker that he 
disavows the question or any part of the question on the 
grounl that it affects the discharge by him of his functions 
in so far as he is required by or under the Act to act in his 
discretion or to exercise his individual judgment and if he 
dees so the question or part of the question shall not be 
entered \ the List of Business or, if it has been so 
entered, th Speaker shall decline to allow the question to 
be put.

5. (1) \ question shall be asked, save with the 
consent of te Governor .acting in his discretion, in regard 
to any of the flowing subjects, namely:—

(l) any Dialer connected with relations between His 
M&jesy or the Governor-General and 
fonignstate or Prince;

(ii) the iersonU conduct of the Ruler of any Indian 
Stte or of a member Of the ruling family 
tbreof:• | ... • • .

(tit) anyuatter connected with tribal areas or arising 
oi of or affecting the administration of an 

* eluded area.

any

(2) No qistion shall be asked on any matter connected 
with any Indn State unless the Governor acting in his 
discretion—

(i) is satfied that the matter affects the interests of
tbProvincial Government or of a British subject 
oraarily resident in the province; and

(ii) has gen his consent to the question being asked.
(3) If the^eaker is of opinion that a question is or 

may be one "'ich cannot be asked save with the consent 
of the Goverr, he shall, as soon as may be after the 
receipt of the.otice of the question, forward to the 

cc thereof and unless the ■ Governor (whoseGovernor a
decision in th^atter shall be final) decides in his dis­
cretion that thuestion may be put, it shall not be entered 
in the List of liness.

(4) Notwitanding the fact that the Speaker has 
made no refererunder sub-rule (3), if the Governor acting 
in bis discretkhonsiders that any question or part of 
a question is * which cannot be asked without his 
consent he maythhold his consent to the asking of the
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question and, on communication to the Speaker of his 
decision, which shall be final, the question shall not be 
entered in the List of Business, or if it has been so 
entered, the Speaker shall decline to allow the g^estion 
to be put.

(5) The Speaker shall disallow any supplementary 
question if, in his opinion, it infringes the foregoing rules.

6. The Speaker shall cause copies of all questions
admitted by him to be sent forthwith to the Governor’s 
Secretary. . f

7. The Governor acting in his discretion may at any 
time before the resolution 'is moved inform the Speaker that 
he disallows any resolution or any part of a resolution on the 
ground that it relates to or affects the discharge of any of 
the functions of the Governor in so far as he is by or under 
the Act requiied to act in his discretion or exercise his indi­
vidual judgment, and, if he does so, the resolution or part of 
the resolution shall not be placed on the List of Business, or 
if it has been placed on the List of Business, it shall not be 
moved.

Resolution?.

(

8. (1) No resolution shall be moved save with the 
consent of the Governor acting in his discretion in regard to 
any of the following subjects, namely :—

(1) any matter connected with the relations between
His Majesty or the Governor-General and any 
foreign State or Prince ;

(it) the personal conduct of the Ruler of auy Indian 
State or of a member of the ruling family thereof ;

(in) any matter connected with tribal areas or arising out 
of or affecting the administration of an excluded 
area.

(2) No resolution shall be moved on any matter connected 
with any Indian State unless the Governor acting in his 
discretion—

(i) is satisfied that the matter affects the interests of 
the Provincial Government or of a British subject 
ordinarily resident in the province; and

(u) has given his consent to the resolution being 
moved.

\
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(3) If the Speaker is of opinion that a resolution is or 
may he one which cannot be moved save with the consent 
of tbv Governor, he shall, as soon as may be after the 
receiptpf the notice of the resolution, forward to the 
Govern-T a copy thereof, and, unless the Governor (whose 
decision^ the matter shall be final) decides in his discre­
tion. that>\he resolution may be moved, it shall not be 
entered in%e List of Business.

(4.) ^°Vithstanding the fact that the Speaker has 
made no refe.pce under sub-rule (3), if the Governor acting- 
in his discrete considers that any resolution or part of the 
resolution,is cannot be asked without his consent
he may withhold consent to the moving cf the resolu­
tion and, on co^nrnicaticn to the Speaker of his decision, 
which shall befina the resolution shall not be entered in 
the List of lusin>S6 or, if it has been so entered, the 
Speaker shall ecJint to allow the resolution to be moved.

9. As socas possible after the Governor has promul- otGoveWa 
gated an ordnhce under section 88 (1) of the Act, printed ordinances, 
copies of sucbrdinance\ shall be made available to the 
members of tlAssembly. Within six weeks from the re­
assembly of tl Assembly, any member may, after giving 
three clear daynotice to the Secretary, move a resolution 
disapproving t ordinance.

10. The Ivisions of rules 7 and 8 shall, so far as 
may be, apply U1 motions and motions for an adjourn- Sjournment. 
ment of the bness of the Assembly for the purpose of 
discussing any tter of urgent public importance.

motion to introduce Lesislation-11. (1) If tice is given of 
a Bill or to moin amendment which, in the opinion of Previous 
the Speaker, not be # introduced or moved save with -^rodJTcUon 
previous sanctiqhe Speaker shall as soon as may be after of Bills, 
the receipt of tlptice refer the Bill or the amendment 
to the Governcnd the notice shall not be placed on the 
List of Businessless the Governor has indicated to the 
Speaker that 1 previous sanction required has been
granted.

(2) If any qion arises whether a Bill or amendment 
is or is not a Bill.mendment which cannot be introduced 
or moved save t previous sanction, the question shall 
be referred to tiuthority which would have power to 
grant the previqanction if it were necessary, and the 
decision of that %rity on the question shall be final.
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12. A certificate by the Governor under sub section/^) 
cf section 86 of the Act in respect of any Bill or any clause 
of a Bill or any amendment to a Bill directing th 
further pioceedings shall be taken thereon may oe ma4s by 
message and shail be communicated to the Assembly/>y the 
Speaker- On receipt of such a certificate, all nojflces of 
motions in connection with the subject-matter of the 
certificate shall lapse and if any such motion has not 
already been set down on the List of Business, it shall not 
be so set down. If any such motion has been set down on 
the List of Business, the Speaker shall, when the motion is 
reached, inform the Assembly of the Governor’s certificate 
and the Assembly shall forthwith without further debate 
proceed to the next item of business.

13. When a Bill which has been passed is returned by 
the Governor to the Assembly for reconsideration, the 
point or points referred for reconsideration or the amend­
ments recommended shall be put before the Assembly by 
the Speaker, and shall be discussed and voted upon in the 
same manner as amendments to a Bill, or in such other 
way as the Speaker may consider most convenient for their 
consideration by the Assembly.

14. (1) Within one month after the receipt from the 
Governor of a message under clause (b) of sub-section (7) 
of section 90 of the Act, with a copy of the Bill considered 
by him to be necessary, any member may, after giving three 
days’ notice to the Secretary, make a motion for an address 
to the Governor approving or disapproving the Bill and 
may attach to any such address a list of amendments to be 
made therein and such amendments shall be dealt with by 
the Assembly in the same manner as amendments to Bills.

(2) The Speaker shall forthwith communicate to the 
Governor the proceedings of the' Assembly in relation to 
the Bill.

no

Reconsider­
ation of Bills 
returned 
by the 
Governor.

!

\
Discussion of
Governor's
Bills.

Presentation
of budget. 15. The annual financial statement or the statement 

of the estimated receipts and expenditure of the province 
in respect of every financial year (hereinafter referred to

the budget ) shall be presented to the Assembly on such 
day in the preceding financial }7ear as the Governor exer­
cising his individual judgment may appoint.

16. The budget shall be dealt with by the Assembly 
in two stages, namely :—

(0 a general discussion; and 

(ii) the voting of demands for gi ants.

as

Discussion 
of budget.
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tJe budget be submitted to the vote of the As.cmbl,

(2) The h induce Minister shall have 
reply at the end of the discussion. a general right of

(3) The Speaks may, if he thinks fit, prescribe a time- 
limit lor speeches.

18. (1) The voting of demands for grants shall take Voting 
place on such days not, exceeding fifteen as the Governor demands* 
exercising his indmdual judgment may allot for the purpose.

(2) Of the days so allotted, not more than two days shall 
be taken up by the Assembly for the discussion of any 
demand. As soon as the maximum limit of time for discussion 
is reached, the Speaker shall forthwith put every question 
necessary to dispose of the demand under discussion.

* (3) On a day allotted under sub-rule (1) for the voting of 
demands for grants, no other business shall be taken up 
before 5 p.m., except with the consent of the Speaker:

Provided that nothing in this rule shall be deemed to 
prohibit the asking and answering of questions during the 
time allowed under the Legislative Assembly Pules.

(4) On the last day of the days so allotted, at 5 p-m. 
the Speaker shall forthwith put every question necessary 
to dispose of all the outstanding matters in connection 
with the demands for grants and the consideration thereof 
shall not be anticipated by any motion for adjournment or 
be interrupted in any manner whatsoever nor shall any 
dilatory motion be moved in regard thereto.

19 If in respect of any financial year money has been Excess 
cnp-nt on anv service for which the vote of the Assembly is 
sp coovrr iA pycpss of the amount granted for that service 
JieTinr that year a demand for the excess amount shall be 

l The Assembly and shall be dealt with in the 
S w demand fo, a

grant.

<>[

one
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On a day fixed by the Governor before the/last of 
the days allotted by him for the moving of dema/ds for 
grants, further demands for grants may be moved :j

20.h\ roller 
demands for 
grants.

Provided that—
(i) they are required for purposes which, in tfie opinion

of the Governor, are of an emergent mature;
(ii) they are for new matters which hare not been

included in the original estimates for the year. 
Such demands shall be classified according to 
the original demands for grants, the details 
being shown by sub-heads of appropriation and 
detailed account heads under/uch grants.

his individual

!

...21. (1) The Governor exercising 
judgment may, from time to time, Allot a day for the 
presentation of a supplementary statement of expenditure.

(2) The Governor exercising his indiridual judgment 
shall allot one or more days not Earlier than three days 
after the day allotted for such presentation— (&) for voting 
on the demands for supplementary grants, or (&) for discus­
sion of the estimates of the expenditure charged on the rev­
enues of the province other than estimates relating to 
expenditure referred to in paragraph (a) of sub-section (3) 
of section 78 of the Act, or (£) for both such voting and 
discussion, as the case may be.

(3) At 5 p. m. on the day or the last of such days, ■ as 
the case may be, allotted under sub-rule (2) all discussion 
shall terminate and the Speaker shall forthwith put eve-:y 
question necessary to dispose of all the outstanding 
matters in connection with the demands for supplemen­
tary grants.

Supplemen­
tary
demands.

p

(4) The consideration of the business referred to in 
sub-rule (2) shall not, on the day or days allotted therefor, 
be anticipated by any motion for adjournment or be 
interrupted in any manner 'whatsoever, nor shall any dila­
tory motion be moved in regard thereto.

22. The schedule of the authorised expenditure of the 
province shall be laid before the Assembly in pursuance of

' sub-section (2) of section 80 of the Acton BUCh day as the 
Governor exercising his individual judgment may appoint 
for the purpose.

23. If any question arises as {0 the interpretation 
of these rules, the question shall be referred for the decision 
of the Governor and the decision of the Governor thereon 
acting in his discretion shall be final.

V

1
1Schedule of

authorised
expenditure

Interpreta­
tion.

c. G. NAIR, 
Secretary to Government.
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NOTIFICATIONS. 
The 26th October 1937.

No. 1315-L.R.S.—In exercise of tlio powers delegated under section 5 of the Madras 
Survey and Boundaries Act VIII of 1023, the Revenue Commissioner, Orissa, hereby directs 
the survey, under the provisions of the said Act, of the lands mentioned in the schedule 
herewith attached in Kalashandapur, a Malukdari village, in the taluk of Aska in the 
Ganjam district and of the boundaries common to them and the adjoining estate.

Schedule shotting the boundaries of Ike Barber inatn lands in Kalashandapur village,
Aska taluk, Ganjam district.

Boundaries.
Name of the land. i Approximate 

: extent.North. East. South. West.
I

!1 It 2 3 4 5

:Barber Inam Dry. : Ac. Cent.
i1. 1st plot—

SoponanialH Podoro ... I Playground oflBlacksmith 
High I

} School, Aska. ! Subudhi Maha- 
| rana.

U n s u r v e yed , Carpenter Inam 
Malukdari' of Bhaigo j 
Jerayiti of Maharana. 
Gandu Podha- '

0 23tho Inam of

no.
2. 2nd plot—

Nadi Dhio Podoro Rushikulya', B1 a c lc s m i th Donda 
Inam.

Compound of j Malukdari Jera- Donda 
the backyard yiti of Bhanu j 
to the houses Patrani. 
of Binayako 
Sasomalo and 
L o k h ono 
Nahako.

... ■ Inam Mango J 1 20 
tope of Sano ;

| Magalha Muni, j

... T h a k u r a n i i 0 OS 
I Gorzr.

River.

3. 3rd plot— 
Bairtolo Pahado

II

1;
:

J. R. DAIN,
Rcvchug Commissioner.

Inspector General of Registration. 
The 23rd October 1937.

. 2357—Ji/LXV-64/37.—In exercise of tho powers confcired by section 247 (3) of 
the Indian Companies Act 19)3-36, notice is hereby given that tho name of the Purl 
Match Industries Company, Ltd., will unless cause is shown to tho contrary be struck oh' 
the register and the company will be dissolved at tho expiration of thr.ee months from the

date of this notice. U. C. DAS,

Assistant Registrar of Joint Slock Companies, Orissa.

tax payers qualified for registration as 
electors of tho Legislative Assembly and it 
is, therefore, necessary for these assessccs 
themselves to prefer claims for the inclusion 
of their names in tho rolls.. Any such 
person who desires to have his name 
registered is advised to make his claim 
at once in writing to tho Subdivisional 
Officer within whose jurisdiction he 
generally resides sending with the claim 
cither a notice of demand ksued under 
action 29 of tho Indian Income Tax Act,. 
1999 or a codification obtained from the 
Inc une Tax Department that he was 
ascend to tax on an income on not loss 
than Ks. 3,840 during tho previous financial

year.

Nd

OFFICER.OF THE ELECTIONSOFFICE

NOTIFICATION.
Communique.

23rd October 1037. 
of the Orissa 
Constituency 
Assembly »re

Puri, the 
The electoral rolfe

Non-Muhammadan 
adian Legislative 

Preparation.
tav^ P°rson has been assesseu 
(] ‘ .0Q an income of not less than zn lu8 1VZ6-37 ij entitled to bo enrolled as 
A6 *tCt0r for tho Indian Legislative 

The Registration Authorities 
Lepar(°" sllPpUed by the Income Tax 

uieut with separate lists of income-

Division 
of the 

under

sed to income- 
Rs. 3,840
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A claim made and substantiated at this 4. After meeting Savings Bank demand,
staee will save the elector from the trouble establishment, interest and other obligatory 
of appearing before the Revising Officer in charges all surplus out of collection will be
more formal proceedings after draft distributed pro rata in the manner shown in
publication. clause 5 to the depositors towards their
^ principal.

A claimant in addressing the Subdivisional
Officer should state the name, of the village, 5* ^Depositors deposits upto
the thana and thana number, or if he- Bs. 500 .or from Rs. 501 o \s. 1 000 will be 
resides in a town, the ward of the Y/paid .their principal at thrice and twice the 
municipality in which he resides and his rate respectively at w ic the rest of the 
postal address clearly. ' / depositors will be paid.

6. Depositors purchasing land owned by
the Tank or any village society or liquidator 
will be granted adjustment of the price of 
such land towards their deposits. They
will however receive no cash payment
towards their principal so long as other 
depositors have not received equal per­
centage of their deposits according to the 
pro rata system.

7. Out of the total annual collection, 
a sum up to Rs. 10,000 may be invested in 
new7 business wrhere desirable.”

And whereas the said scheme was agreed 
upon unanimously by all fixed depositors 
present representing in value more than 
three fourths of the fixed depositors of the 
Bank with the following amendments, 
viz:—

S. N. MOZUMDAR, 
Elections Officer*

CO-OPERATIVE SOCIETIES.

NOTIFICATION.
The 27th October 1137.

No. 5583-C. S- —Whereas a meeting of 
Fixed Depositors of the Balasore Central 
Co-operative Bank, Ltd., was held on the 
8th October 1937 under section 24-A of the 
Bihar and Orissa Co-operative Societies Act 
to consider a scheme of compromise with 
the Fixed Depositors of the Bank outlined 
below:—

“ 1. Depositors will get interest at the rate 
of 3 per cent for all fixed deposits for the 
year 1937-33 and this rate may be continued 
for a few years more if considered desirable 
after judging the progress of the Bank 
during the year. The monthly rate of 
interest will according be fixed at 2|- per cent 
instead of Rs. 4-14.

2. The Bank must pay all interest 
regularly as soou as they fall due.

3. Iu future depositors will get inteiest 
only on their original deposits or on the 
portion of the same still remaining unpaid 
and not on that amount which represents 
unpaid interest added to the original princi­
pal and compound interest calculated on it. 
This latter amount, however, on which 
further interest will accrue will be tieated as 
a part of the original deposit for the purpose 
cf repayment and repayment of this portion 
of the principal will he taken up before that 
cf the original portion.

(a) The terms of compromise be accep­
ted for a period of three yeais and 
that the rate of interest be subject 
to review7 by a meeting of fixed 
depositors every year.

(b) For the words “ as soon as they fall
due ” in para. 2 the words “ by the 
end of July” shall be substituted

and the scheme as amended at the meeting 
is considered to be in the best interest of 
all the parties concerned, I, hereby, in 
exercise of the powers conferred on me by 
the above section order that the amended 
scheme shall come into force, with effect 
from the date of the said meeting and 
shall be binding on all the fixed depositors 
of the Bank and also on the Bank itself.no

S. C. ROY,
Deputy Registrar, Co-operative Societies. 

Orissa.
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